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Under consideration in 1A/55/2017 filed in CP/511/IB/CB/2017 in the prayer
clause it has been submitted that the period during which the stay was granted by the

ORDER

Hon’ble High Court of Madras and the period more than 10 days taken by the IBBI for
recommending the name of the IRP be excluded from the period of 180 days.
However, it has been prayed that till an appropriate order is passed in the light of the
prayer made the time period of 180 days may be extended by 90 days with effect from
13.12.2017 onwards.

The submissions made by the Counsel for the RP are supported by the Minutes
of 6" CoC wherein a decision has been taken to get extension of 90 days, as per
section 12 of the 1&B Code, 2016.

In the circumstances, | am inclined to extend the period by 90 days with effect
from 13.12.2017 which is without prejudice to the contentions of the CoC and the
Counsel representing the RP, as have been raised in 1A/55/2017.

In case within the above extended period of time, no resolution plan is finalized,
then the 1A/55/2017 will be considered. Accordingly, the Counsel for the RP may
mention the same at an appropriate time.
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